
CENmAL ADMINISORATIVB TRIBUH^L LUCKM3W BENCH LUCKNlDW- 

OA.No.490 of 1991.

Guru Prasad & another  ............................ Applicants.

Versus

Union of India & others  .......... .Respondents •

Hon'ble Mr.Justice U.CJSrivastava^V.C.

Hon*ble Mr.K.Ctoawa«^«M.

(By Hon’ble Mr.Justice U.C«Srivastava*VX#)

The applicants, v^o were Senior Conputors and 

were working in the Office of Middle Ganga Division, 

Central Water Coirmission, have approached this tribun; 

-1 against the order passed by the Under Secretary, 

Central Water Commissicai dated 15.5.89 by which the 

Senior Computer has been paid benefit of higher scale 

since the date of appointment on the post of Senior 

Coirpiter, whereas the applicants have hot been paid

the benefit of h i^e r  scale since their date of

appointment an the post of Senior Computer. In this

cenneetion* the applicants have relied on the judgment:

passed by this tribunal and Delhi and Hyderabad

Tribunals in the cases filed by the persons belonging

to the same category. This tribunal vide its judgment

and order dated 28.3.89 in O.At.No.23/88 •RaroJatan Rasi

& others Vs. Union of I-ndia & others*has allowed the

application and passed the following order*-

“Ajccordingly, the application is allowed 

and the respondents are directed to allow 

the revised pay scales of the post of Senior 

Con^juters w .e .f . the date from which they 

are entitled for the said scales of pay 

and all consequential benefits like 

arrears of pay, allowances,seniority etc. 

on the post of Senior Computer within 

a period of tJiree months from the date

of receipt of this order..................... “
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2. The respondents in their counter affidavit 

have stated that they have given effect to the judg- 

aiQct and have issued a circular in this behalf oa 

24.2.89 vrtierein directions have been given in 

pursuance of the order passed by this tribunal. 

Accordingly, this application is allowed and the 

order passed by the Allahabad Tribunal, ref erred to 

above ,̂ shall apply in this case also. In case a 

particular date has been fixed for giving actual 

benefit and notional benefit, the same will be 

appliiid equally in respect of all the employees 

throughout the country.*
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